_the lower Court must be - reversed and the decree -we would pass . -
is :—Declare the plaintiff entitled to the strip of land measuring

- two. feet north and south and thirty-three feet east and west,

_and grant an injunction restraining the defendant, his servants
and agents, from interfering with his possession thereof,

- dismiss the.plaintiff’s suit in so far as he claims any relief in
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‘\ 'the ]udgment of Jenkms C. J nea,rly the whole of Whose

]udgment is a,pphca.ble to the present. case:

«

. If we are right in this opinion, it follows that the decree in

respect of the remaining six feet of the said southern strip a.nd
dlrect each party to bear his own costs throughout. .

Decree reversed.
" R..R.

APPELLATE CIVIL.

Before Sir Basil Scott, Kt., C’hwf Justice, and Mr. Justwe .Batchelor. :

GANGADAS DAYABHAI (or1GINAL OPPONENT), APPELLANT, v. BAL SURAJ
; (ORIGINAL APPLICANT), RESPONDENT.*

Civil Pi‘ocedure Code (Act XIV of 1882), sections 287 and 293—Ezecution of decree—

Attachment of a house— Proclamation of sale—Auction sale—Default in payment,
of price by auction purchaser—Proclamation of re-sale—Errors in the proclama-

- tion."of ' re-sale—Application by plaintiff’'s widow to recover from the defaulting
purchdser the deficiency of price in the re-sale—Liability creature of statute
: relatmg to procedure—At the re-sale statute not complzed with,

One Shivlal brought a suit against Bal Samra‘oh The suit was ﬂlsmxssed and a
decree for defendant’s costs, namely Rs. 96-2-10, was passed aga.mst the pla.mtlff
The defendant sold the decree to one Nathu, who, in execution attached Shivial's
house. A proclamation of sale was published and at the auction sale one Gangadas
Dayabhai purchased the house for Rs. 1,325 and deposn;ed one-fourth of the
purchase money. The purcha.ser, however, made a default in the payment of the

balance in time, and -the house was again put up to sale. A second proclamation °

of sale was xssued but the descriptions contained in . this proclamation were
discrepant and did not tally with those in the previous one. - At the re-sale only
Rs. 260 were realized. Subsequently Shivlal’s widow Bai Suraj ha.vmg applied to
recover from the defaulting purchaser the loss on the re-sale,

Held, tha.t the liability of the defaulting purchaser was the creature of a
statute relating to procedure and that statute laid down in very clear terms that

* Second Appsal No. 299 of 1910.
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Cia tﬂe proclamation of sale the proclamation should speCify as fairiy and accﬁmtely‘

as . possible the property to be sold. The first proclamation did not state either
fairly or accurately the property to be sold and as it was sought to fix the Lability
upon the appellant by reason of the words of the statute, he was entitled to appeal
to the words of section 287 of the Civil Procedure Code {Act XIV of 1882) to show
that the statute had not been complied with and that it could not be said that

- there Was a Te- -sale of the property which was put up in the ﬁrst mstance

SECOND appeal agamst the decision of G.D: Madga,vka,r,
District Judge of Surat, reversing the order of J E. Modi, Flrst
Class Subordinate Judge, in an execution proceedmg

One Shivlal brought a suit against Bai Samra.th. '

The suit was dismissed and a decree was passed against the
plaintiff for -payment of the defendant’s costs, namely.
Rs. 96-2-10. Bai Samrath sold the said decree to one Nathu,
who in execution procecdings attached Shivial’s house worth

. about Rs. 700. A proclamation of sale was published and at

the ‘auction sale one Gangadas Dayabhai purchased the house
for Rs. 1,325. - He paid one-fourth deposit on the spot and the

' remaining three-fourths were to be paid within fifteen days
“after the sale. Gangadas did not pay up the ba.la,nce  but made
g unsuccessful attempts to get the sale set as1de on various

‘grounds. Finally the Court issued a second proclama,tlon of sale
and ordered a re-sale and the house was re- -sold at auction for
Rs. 260 only. Thereupon Shivlal’s widow Bai Suraj applied

~ under the second para. of section 293 of the Civil Procedure

Code (Act XIV of .1882) to recover from the defaulting - pur-
chaser the loss occagioned on the re-sale.

-The opponent, the defaulting purchaser, contended infes
alia 'tha.t the description.of the property given in the first
proclamation of sale at which he bid for the property did not
tally -with the description given in the second proclamation of
sale,. thefefore no order under sectlon 298 of the Civil Procedure

~ Code could be passed. ' A

~ The Subordinate Judge found that there was no re- o-sale and
he re]ected the apphca,tlon of Bai Sura] for the folIOng
redsons i—

‘ The section 203 is imperative in requiring that the Gourt should take action

. aga:fnst th'e defaulting purchaser in case there has been a deficiency on a re-sale.
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The Word\re:»sa.le implies that there is a 'secorld saie; but the second sale must be

of the same property ; for 1f the property differs in ever so slight a detail, then itis

not'a second sale but a first sale of some property different from that first sold.
The decision in I L. R, 16 Cal. 535 and 538 is intended $omean that only and

_nothing more. The main proposition laid down is that, the property must be the’

" same in the two saled : and the other arguments advanced are merely reasons why
) the rule hag been 5o enacted m the section. But if the property be the same, then,
I do not gee how the Court can refuse to act under the section,

"In the preseni;‘ case the defanlting purchaser draws my attention to the two sale
proclamations. The proclamation Exhibit 18 is for the first sale. In the body of
" the process the property is described as. belonging to ¢ the plaintiff’’ that is
- Bhivial Bhagwan, - And yetin the title this Shivlal is entered as the defendant.
- Then in the tabular statement, the property is again mentioned as belonging to the

plaintiff. In the second note below this statement, the property is called the
plaintiff’s. S .

Then comes Hxhibit 54 the proclamation relating to. the second sale or re-sale.
Here Nathu is described as both. defendant " and ‘‘plaintiff”’ and Shivlal's
widow Suraj is described as the ¢ defendant ! ’in the heading.. Then in the body
of the proclamation it is said that the proPerty of the ‘‘defendant’ is going to be
sold ; while in the tabular statement it is-said that the property of the *‘ plaintiff’*
is going to be sold, This salé proclamation’ even taken by itself is absurd, In
the body of it, the property is said to be the * defendant’s *’ while in the tabular
statement it is said to be the plaintiff’s property that is going fo be sold. Then
. again, it is difficult to understand WhO is the plaintiff and who the defendant. The
 proclamation is un;nﬁelhglble and we cannot say whose property has been sold.

Further on, this proclamation differs from the previous one Exhibit 24 {182) in .

that it sells'the * defendant’s’ whilst Exhibit 24 (549) sells the  plaintifi’s "’
" property. In Exhibit 24 (18?) too one cannot understand wko the plaintiff is,
and. who the defendant is. " .

- _The tabular statements in both the proclamatlons tally well “$ogether ; but it is
in the body or main writing that they differ. But T do not sce why the tabular

statements alone should be looked to and not the main portions in which the Court :

tells the public whose property is gomg to be sold.

The same property “has not been gold ; that is, there has been no re-sale and I .

think section 293 cannot apply.

On appéal by the applicant the Dlstnct J udge reversed the

said order and directed the opponment to .make good to the-
applicant the deficiency 'of price in the re-sale, He made the
following observations :-—
- Upon the merits it appears to me that the learned Subordinate Judge has pcrhaps
atbached excessive importance to a mere clerical error in the re-sale prochmahon
Txhibit 54. Tt is undoubted that under section 293, Civil Procedure Code, the re-sale
must be of the same property and that there must bo no substantial difference
such as to make.nny appreciable difference in tho apparent value: Baijnath Sahai
' B 142—8 ' ‘
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R Moheep Narain Smgh(l) But the questxon in this case is not whether there

is any literal difference between Exhibit 18 and Exhibit 54 but whether the deserip-
tion in the proclamation Exhibit 54, either upon its own internal evidenee or upon

- other external evidence was such as to make mtendmg purchasers think that the

subJect of the sala was something else than the subject of the first sale, viz., Shivlal's
interest in the property.

The opponent preferred a second aﬁpea}.
. L. 4. Shah for the appellant (opponent).
" D. 4. Khare for the respondent (applicant).

Scorrt, C. J .—This was an application by the- a.pphcant under
section 293 of the Civil Procedure Code of 1882, to recover from
the opponent the deficiency of price on a re-sale of the appli-
“cant’s interest in a house purchased at the first sale by the
.opponent.

' JT'he lower Court rejected the apphcatlon on the ground that
owing to an error in the proclamation of the re-sale,.the
property re-sold was not the same as the property sold.

The a,pphcant who was the judgment-debtor appealed

The learned Judge of the lower appellate Court held that
the learned Subordinate Judge had attached excessive import-
ance to a mere clerical error in the re-sale proclamation. .

The errors in the proclamation are stated by the Subordinate
Judge as follows :—

™~ - -~

“The -proclamation Exhibit 18 is for the first sale. In the body of the process
the property is described as belonging to the plaintiff, that is, to Shivlal Bhagwan,
And yet in fhg title this Shivlal is entered as the defendant, Then in the tabular ,
statement, the property is again mentioned as belonging to the plaintiff. In the
second note below this statement, the. property is called the plaintiff's. Then
comes Exhibit 54 the proclamation relating to thesecond sale or re-sale. Here
Nathu is described as both °defendant and plaintifi’ and Shivlal’s widow Suraj
is described as the ¢ defendant ’ in the heading, Then in the body of the proclamation

- it is said that the property of the ‘defendant’ is going to be sold ; whilst in the

tabular statement it is said that the property of the ¢ plaintiff ’ is going to be sold.
This sale proclamation even taken by itself is absurd. In the body. of i, th$

. property is said to be the * defondant’s ’ whilst in the tabular statement it is said to

be the plaintiff’s’ property that is going to be sold. Then again; it is difficult to

. understand who is the plaintiff and who the defendant. The proclamation is’

unintelligible and we cannot say whose property has been sold.”

(1) (1885) 16 Cal, 535,
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Now the property to be sold was the rlght title and interest
of one_ Shivlal, who, though the plaintiff in the suit, was ~

judgment-debtor, because a decree had been " passed under
which he was liable for costs. It may be that the fact that
the plaintiff was the ]udgment debtor was the cause of the
inconsistencies between the two proclamations to which the
learned Subordinate’ Judge has called attention. The fact,
.however, remains that in Exhibit 18 the property to be sold is
- the right, title and interest of the plaintiff. And if reference is
made to the title of that proclamation, it will be seen that the
plaintiff is Samrath. In the second case the property to be
sold is the right, title and interest of the defendant and, if the
title of the proclamation is referred to, it is seen that the
“defendant is Shivlal. Under these circumstances the learned
Subordinate Judge had ground for saymg that the property
sold was not the same in each case. Should we then accede to
the view of the lower appellate Court that excessive import-
ance has been attached to a mere clerical error? It must be
remembered that this is an attempt to make the auction pur-
chaser at the first sale liable for a difference in the result of the
two sales.” That liability is the creature of a statute relating to
~procedure and that statute lays down in very clear terms that
in the proclamation of sale the proclamation shall specify as
fairly “and accurately as possible the property to be sold. It is
. admitted that the first proclamation did not state either fairly
or accurately the property to be sold, and as it is sought to fix

liability upon the present appellant by reason of the words

of the statute, we think that he is entitled to appeal to the

words of section 287 to show that the statute has not been -

complied with and that it cannot be said that there was &
‘re-sale of the property which was put up in the first instance.

For these reasons we reverse the decree of the lower appellate -

“Court and dlsmlss the appllca.tlon with costs throughout upon
the applicant.
Decree reversed.
- @ B. R.
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333

1911,

GANGADAS

DAYABHAY
v, -

Bar Surazs,



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 664 
	Page 665 
	Page 666 
	Page 667 
	Page 668 
	Page 669 
	Page 670 
	Page 671 
	Page 672 
	Page 673 
	Page 674 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 
	Page 730 
	Page 731 
	Page 732 
	Page 733 
	Page 734 
	Page 735 
	Page 736 
	Page 737 
	Page 738 
	Page 739 
	Page 740 
	Page 741 
	Page 742 
	Page 743 
	Page 744 
	Page 745 
	Page 746 
	Page 747 
	Page 748 
	Page 749 
	Page 750 
	Page 751 
	Page 752 
	Page 753 
	Page 754 
	Page 755 
	Page 756 
	Page 757 
	Page 758 
	Page 759 
	Page 760 
	Page 761 
	Page 762 
	Page 763 
	Page 764 
	Page 765 

